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ORDER

This Raviaw Application Ro,3a5/l993 has baan
filad by tha orlgln.i rasoondant (Union of India) aaakm,
ravla«/.odifieation or any othar aporoorlat. ordar in
tha ordar datad 1.S.1M3 in 0* do. 3040 of 199?.
Togathar «ith tha raviau aoolicatlon, tha aoollcanta
hava filad fl* No.3??3 of 1993 for condonation of dnlay
in fllina tha ravia. aoolicatlon, HP No.s??4 of 1993 for
at ay of tha judgmant during tha pandancy of tha Paulau
Roplleation and HP No, 3225 of ioqn ^o. or 1993 for •mmonlnq th«
r.cords of th. dA No, 3040 of 1992.

Tha raapondant. i„ tha davl«, Application.
(Original applicant) ha. fl,.d raply to tha raviau
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application opposing tha sama^ on tha grounds of

linitation and that tha patitionar is saaking to

actually rahaar tha caaa, which is not pariaisaibla

in law*

f'omash Gautam, laarnad counsel

for thi patitlOnara and Shrl v.P. Sh.raa, laarnad

counsal for tha rasoondanta uara haard,

contantinn of tha patitionara

th.t th.r. 1, , p,t„t Jud9»,«,t
d>t(d 1-6-1993 In •« «ueh «• tin Tribunal had

not atatad anything about tha rant and ,ayo«,t

of alactrlclty and uatar chargas whlla diractlng
tha paToont of tha mount of gratuity and oanalon.
Tha laarnad counaal fpr tha patitionar. ha. ralfc d
Oh Judgnanta In V.Smu.l y..,tinTfn. nip.ggoT/gi

daoldad on S.S.Iggj), 1.1. Slnhd •JW (o, ho.lSjn/,:,
d«=ld,d on 9-11-1993), 9a1n.1 i,ny/.. • gp.,spp.,„„,
quotad In para 4 of tha Judgowtt In tha p„, p.

(Supra) and tha Railway Board circular
datad 4.6.1992 (cooy plaead on raeord). Shrl Sautaa,

oohtand, that baaad on thaaa caa... tha paynant of
panal rant wa. nwsaa.ary, which tha court ought to

haw. dlractad and thl. owalaalon 1. an arror aooarant
on tha faca of tha racord which should ba rawiawad
•nd set asids/modifiedo

Shri W.P.Sharma, leaned counsel for the
r..pond.nt aubnlta that what tha patitionar, .ra In
fact attanpting to do by tha rawlau application 1, to
rahaar tha uhola c.aa which ha, already baan dacldad
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V t*y datad 1.6.1993 which Is bayond tha

•cop# of a Uvl9U *oollcation, kaapiop in viau

tha provisiona of Ordar 47 «uU 1 of tha

CPC. H« raliaa on i£^oor Wa. giractor of
lnapaetion/^jynt|9Q ,r^d Publication) Innn—
Tax and Othara (3T (1994) (6) SC Paga 354^

contanda that panaion and gratfjity ia no

longar a bounty but ia a valuabla right of

tha raspondant and tha raviaw application

ahould ba diamiasad.

I hava carafully eonsidarad bha

wiasion# of tha laamad counsal and
tha racorda in thi, caaa.

T» For tha raasona givan in nP No.3223
of 1993 th. d,l,y In fni„ th, woUe.tlof,
to eondonod and tha aaaa ia allouad.

aattlad lau th.t tha w;at>a of tha

"vimu applle.tlon ia vary ll.lt.d wid it i.
• aintainabla only la thar, 1.

on tha fw. of tha raeord or aoma nau avldanca

haa cona to tha notica of tha partlaa which wa,
not aoallabla, or eoold not ba oroduoad daaoita
dua dilioanoa or any othar aufrioiant raaaon, a.
orowidad in Ordar 47 Sola 1 of tha CPC. Tha rawiaw

applioation oannot ba otill.ad for raarouin, tha
oaoa or travarainp tha ...a orownda. »o nau proonl

"a -ich oawid not hawa baan
raiaad at tha ti.a whan tha 04 waa hoard. Tha
-atariala raliad wpon by tha patitionara now ooold
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^ hava bean pr«duoad bafora tha Tribunal oassad tha

ord.r on 1-6-1993. 7^,, oatitionars' griavanca

la that tha order dated 1,6.1993 in arroneous,

but that cannot ba a ground for review of tha

order. Tha applicant has not baan rf^la to ehou

that thara is any arror aoparent on the ♦'aca of

tha record, Tha f?aviau Aoollcation cannot ba

parmlttoci for advanewiant of new arguments or

hearing and this Review Application is

liable to ba dismissed, subject to the folTowlng

observations/modifications,

9. Keeping in view tha observations of tha

Sopr— Court in T-,,,,,) R.«.
1. diq,o..d of ulth th. folloulng .odlfiction.

in th. ord.r d.t.d uhieh oh.ll h. ino.rt..,
•1 th. of th, p,„„iti„t, n,r„r«,h, .fl.r th.
word* raaoondants* as follousj-

of the'quarter"in'̂ %""®H^ '̂"^^®*^ occuostlon
rolaaN accordance with the Isu/

10. Tba registry to carry out the modifications in
Para 9 above in the order dated 1.6.l993.g-A to

11. The Review Application is disposed of with
tha ^ova directions,

Co„,.ou.ntly BP ho. 3224/9S .nd BP 3225/os
also dismissed,

.(Lakshmi SuaminathjT)
Ramber(3)


